a. %k The applicant through this U.A

Haﬂkm Sin h, aged abﬁutﬁl& Tears s/o
Late Saudan Slngh r/o villageVishuni
P, Jainpura, Dlstt Etah

BY ADVOCATE SHRI ANAND KUMAR

Versus

Union of India and Ors

ADVUCATE SHRI PRBSHWANT MATHUR

O RDE R(ORAL)
JUSTICE B.C. SAKSENA, V.C.

We have heard the lezrned counsels for the parﬁies;
The brilef facts are that the applicant was engaged as a
Casual labour in the Northern Railway w.e.f. 31'.%84.
He continued till 5.6.88., From 31.8.84 to £.10.84 he
worked continuously thereafte;iZ:Ea 84 to 5.6.85 he has
worked continuously. The applicant thus completed 120
days of working and on and after 5.6.85 he acquired tempo-.
rary stetus. On acquiring such temporary status, the
applicant was subject to D.A under the Railway Servants
Discipline and Appeal Rules.
2, From the facts in the present case, it appe ars

that the applicant ,85 alleged by the respandants,was umauﬁha;-

risddly absent for a period of one year four months.

praceadings were mst:l.tuted against him for his al,legeﬁ

uﬁau’th&er 1sed absence .




certified copy of this order is furnished to the respondenﬁa
by the applicant, We, however, make it clear that the
applicant will not be entitled to any back wages for the
period he has remained oyt °f job. On his reinstatement

he will have the status of d@ casual labourer who had
acquired temporary status and to be considered for regular
ébsorption as per his semiority position on the basis of the
number of déys of his working. The 1nté%%um between the
last date of working of the appllcant and till the date he

Se Shri Prashant Mathgr learned counsel for the
tespondents submitted that it may be left open to the
~éspondents to hold a disciplinary enquiry now against the

applicant for his alleged act of unauthorised absence,
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Member (A) -
Dated: 16th January, 1995




